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Report of the Six Member Committee constituted by Hon’ble National 

Green Tribunal, Principal Bench, New Delhi vide order dated 23.02.2021 

in O.A.No.857 of 2018  (Dr. Pentapati Pullarao Vs Union of India & Ors.) 

 

1.0 BACKGROUND: 

 

Polavaram Project is a multipurpose project. An extent of 46,060 hectares was acquired for the 

project. Environmental Clearance for the project was obtained in the year 2005 vide letter no.J-

12011/74/2005-IA.I. Subsequently revised proceedings were issued in year 2009 vide MoEF&CC 

Lr.No. J-12011/74/2005-IA.I, dated 09.03.2009. Consent for Establishment (for short CFE) was 

accorded by A.P. Pollution Control Board vide Order No.529/APPCB/VSP/ELR/Polavaram/2005, 

dated 18.10.2005.  

The Polavaram Project Authority (for short PPA) made a requisition for additional land to locate 

muck dump yard. There upon the State Government acquired Ac. 203.74 cents under award 

No.RoC.No.E-26869/2016/R&R, dated 10.06.2016 (Annexure – I) and handed over the same to 

the PPA. The said additional land has been used for dumping muck. The muck consists of soil and 

rock. So far rock component is concerned, it is being consumed in the construction activity and 

what remains is soil. The PPA vide Lr.No.CE/PIP/DCE-1/OT-6/AEE1/F-288, dated 22.03.2021 

(Annexure – II) furnished the report of Central Soil and Material Research Station (CSMRS) and 

informed that the dump contains only native soil (mother earth) and not contaminated with any 

other material.  

For location of the dump yard in Ac. 203.74 cents objections have been raised by Dr. Pentapati 

Pullarao on various grounds. Initially he filed O.A.309 of 2015 ventilating his grievances over 

location of dump yard in the acquired land. The said O.A. came to be disposed of with the 

following direction vide order dated 12.08.2015: 
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“We dispose of this application with a direction to the State Pollution Control Board, State 

of Andhra Pradesh and Polavaram Project Authority to conduct joint inspection and pass 

appropriate directions in the interest of environment and ecology”. 

Later on he filed another O.A. No.66 of 2017 ventilating similar grievances and the said O.A also 

came to be disposed of on 29.08.2017 with the following direction: 

 “The Chief Secretary of the State and representative of the Ministry of Environment, Forest 

and Climate change are desired to take proper appreciation to the controversy. They will examine 

the entire issue raised in the present application after hearing the applicant. 

 The Chief Secretary after hearing the applicant shall finalize and shall pass appropriate 

order. 

 The applicant would have a right to challenge such an order, if he so desire.” 

Dissatisfied with the reliefs granted in the above referred O.As, he filed another O.A.No.857 of 

2018 seeking the following reliefs: 

 

“ i.  Declare the action of the Respondents as illegal and against the provisions of Environment 

(Protection) Act, 1986, The Air (Prevention and control of Pollution) Act, 1981, 

Environment Impact report approved by Union Ministry of Environment, Forest & CC, 

 ii.   Direct the respondents to submit complete records to this Hon’ble Tribunal in relating to 

dumping of muck generated from the construction of Indira Sagar Polavaram Multipurpose 

Project in Andhra Pradesh as mandated in Environment Impact Assessment report and 

detailed project report submitted to Union Ministry of Environment and Forest & CC at the 

time of obtaining Environment clearance, 

iii. Direct the Polavaram Project Authority, State of Andhra Pradesh, District Collector of West 

Godavari to submit complete records to this Hon’ble Tribunal in relating to dumping 
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activity, use of vehicles, pollution mitigation measures etc by the contractors/private 

respondents, 

iv. Direct the Union Ministry of Environment, Forest & CC, Chief Secretary of Andhra 

Pradesh, Polavaram Project Authority and Andhra Pradesh Pollution Control Board to take 

action on the direction passed by this Hon’ble Tribunal in O.A.No.66 of 2017 dated 

29.08.2017 filed by the applicant and submit a report to this Hon’ble Tribunal, 

v. Direct the respondents to remove muck from the agricultural lands of applicant and others 

at Polavaram, Mulalanka and restore the lands, 

vi. Direct respondents No.9 and 10 to stop dumping extracted waste, muck near the habitations, 

reserve forest, eco sensitive zone at Mulalanka, Polavaram Major Panchayati/town, 

Rehabilitation Resettlement camp of Polavaram Project, 

vii. Direct the respondent No. 1 to 8 to conduct detailed study on loss caused due to illegal 

dumping and submit the report to the Hon’ble NGT for appropriate action/paying 

compensation etc., 

viii. Pass any such order, as the Hon’ble Tribunal may deem fit and proper in the facts and 

circumstances of this case.” 

 

The Hon’ble tribunal appointed four member committee earlier. The committee inspected the 

project site and submitted reports on 19.12.2018, 29.04.2019, 30.07.2019 and 29.01.2020. The 

Hon’ble tribunal has taken note of the reports submitted by the four member committee as well as 

action taken reports thereon, passed the following order on 23.02.2021 (Annexure -III).  

 

“ 8) We have heard learned Counsel for the parties. Main contention on behalf of the applicant is 

that while the EC was granted in 2005 and revised in 2009 but the project was expanded in 

the year 2016 when further land was acquired, without taking additional precautions to 

utilize the adverse impact of additional activities. There is adverse impact of coffer dams on 
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upstream areas and huge dumping of mucks has taken place without proper environmental 

management plan. 

9) We find that the issue needs to be addressed by preparing an appropriate action plan by a 

Committee with relevant Experts and headed by a former Judge. Accordingly, we constitute 

a six Member Committee to be headed by Justice B. Seshasayana Reddy, former Judge of 

the High Court of Andhra Pradesh and with nominees of the MoEF&CC, Central Pollution 

Control Board, Central Soil and Water Conservation Research Institute, Dehradun, IIT, 

Hyderabad and IIT, Delhi. 

10) The Committee will visit the site at least once and conduct public hearing, if necessary. 

Except for such visit, it will be free to conduct proceedings online. The Committee will be 

at liberty to take the assistance of any other Experts/Organization. 

11) The Committee will 

a) compile information about the extent of generation and disposal of muck at the 

designated dumping sites and safety measures being adopted for the stability of the 

dumping sites. 

b) assess the damage to the Environment and remedial action. 

c) consider the question whether compensation for acquisition of land remains to be 

paid. 

d) get muck audit in respect of the project conducted. 

e) to deal with any other associated issue. 

12) The Committee may commence its functioning as far as possible within two weeks. The 

nodal agency will be the CPCB and the State PCB for coordination and compliance. The 

State PCB and the District Magistrate concerned will provide logistic support. The State 

PCB will bear the requisite expenses for functioning of the Committee, in the first instance. 

Honorarium of the Chairman of the Committee and nonofficial members may be 
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determined by the Chairman, State PCB in consultation with the Chairman of the 

Committee. The Andhra State PCB will also pay a sum of Rs. 1 Lakh to the applicant to 

meet the litigation cost. 

13) The Committee may give its report as far as possible within three months to the Tribunal 

by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support 

PDF and not in the form of Image PDF. ” 

In compliance of above said order, CPCB obtained nominations from the departments/institutions.  

The committee members are as follows: 

Name Institution/Department 

Hon’ble Justice Sri B. Seshasayana 

Reddy 

Chairman of the Committee 

Former Judge, Andhra Pradesh High Court 

Chairman of the Committee 

Dr. Suresh Babu Pasupuleti,  

Scientist “C” 

Member 

Integrated Regional Office (IRO), 

MoEF&CC, Vijayawada 

Smt. H.D. Varalaxmi, Sc. E & 

Regional Director 

Member 

CPCB, Regional Directorate, Chennai 

Dr. S. Manivannan, Principal 

Scientist 

Member 

ICAR-IISWC Research Centre, 

Udhagamandalam representing Indian 

Institute of Soil & Water Conservation, 

Dehradun. 

Prof. T. Shashidhar, Dept. of Civil 

Engg. 

Member 

Indian Institute of Technology Hyderabad, 

Kandi, Sangareddy 

Prof. Sri Harsha Kota 

Member 

IIT Delhi, New Delhi 

 

In coordination with APPCB, CPCB, Regional Directorate hosted a virtual meeting on 06.03.2021 

to familiarize themselves and discuss the tasks assigned by the Hon’ble NGT. On detailed 

discussion, the committee decided to visit the subject site on 30th March, 2021 and to interact with 

public near the project area on 31st March, 2021. A questionnaire was circulated to the stakeholder 

departments and information was obtained. 
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2.0 FIELD VISIT OF THE COMMITTEE ON 30.03.2021 

 

In compliance of Hon’ble NGT order APPCB made all logistic arrangements to the Committee to 

visit Polavaram Project site. Accordingly, the committee visited the subject site on 30.03.2021. 

During committee visit, Shri A. Subba Rao, Sr. Environmental  Engineer, APPCB, H.O., 

Vijayawada and Shri K. Vijaymohan, Environmental Engineer, APPCB, Regional office Eluru 

accompanied  and coordinated with other departments to obtain the required informations. The 

officials from Revenue Department, Social Forestry Department, Ground water department and 

Polavaram Project Authority also accompanied the committee during the visit. The committee also 

held detailed discussions with the officials. The committee visited the Mulalanka dumping site, 

other dumpsites and one stone crusher to understand the ongoing activities of the project. The field 

observations of the committee are as below:- 

i. Out of Ac. 203.74 cents of land acquired for muck disposal at Mulalanka, Ac. 173.00 cents 

has been utilised for dumping and remaining Ac. 30.74 cents is yet to be used for dumping, 

vide point wise replies to the questionnaire (Annexure – II). There are no displaced 

families in acquisition of Ac. 203.74 cents as informed by RDO, Jangareddygudem vide 

letter No. 220/R&R/2021 dated 22.03.2021 (Annexure- IV). Dump site runs from East to 

West. Eastern part is fully utilized and Western part measuring Ac. 30.74 cents is yet to be 

utilized. Northern side of the site is hilly terrain, Southern side is newly aligned Kadiamma 

vaagu (drain), cart track, paddy fields and BC colony. In other words there are agricultural 

fields between Kadiamma vaagu and BC colony. We make it clear that BC colony is not 

adjacent to dump yard. The distance between dump yard and BC colony is about 156 m. 

The total extent of agricultural land between BC colony and dump yard is Ac. 8.16 cents 

vide note of Tahsildar, Polavaram (Annexure - V). 
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ii. PPA made a requisition for additional land of Ac. 83.45 cents for expansion of dump yard. 

The State Government passed award on 15.02.2018. The field verification reveals that the 

land owners are still in occupation of the land covered under award no.01/2018 (Annexure 

– VI). The committee noticed standing paddy crop on the land covered under above 

referred award.  

iii. Dumping of muck generated from the project site is under progress in Mulalanka dump 

site. 

iv. No scientific design of dump site is made prior to dump of muck at the site. 

v. No retaining wall is made to prevent the silt into the Kadiamma vaagu.   

vi. No measures are adopted to prevent dust storm during dumping/unloading of muck from 

tipper lorry.  

vii. No proper compaction is made to prevent the uplift of dust due to wind 

viii. No proper slope is maintained and muck has been dumped haphazardly  

ix. Part of the natural storm water drain (Kadiamma vaagu) has been realigned due to ongoing 

activity of muck dumping, to facilitate the surface run off from the catchment of hilly 

terrain and dumping site. 

x. Due to improper realignment (Partly) of Kadiamma vaagu without studying natural contour 

before & after change of landscape and estimation of expected surface runoff, resulted in 

sliding of muck towards the newly aligned vaagu.   

xi. No material has been placed before the committee regarding permission obtained for 

realignment of natural Kadiamma vaagu.   

xii. As the shortest distance between ongoing dumping site at Mulalanka and BC colony is 156 

m, dust pollution during unloading of muck may not be ruled out.  

xiii. No sign of native plantation or mat of grass observed in any part of the dumping site for 

prevention of dust from the dumping yard.  
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xiv. During field visit no drilling activity was observed in the project site. 

xv. The committee also visited one out of the nine stone crushers existing in the project site. 

The stone crusher was not in operation. As per APPCB order No. 129/APPCB/UH-

II/TF/ELR/2019-1339 dated 03.11.2019, stone crushers have to obtain valid consent from 

APPCB. Therefore, the PPA has to operate the stone crushers with valid consent of 

APPCB.  The stone crushing unit consists of primary, secondary and tertiary crusher 

including screening facility to separate the different sizes of metal. No pollution control 

measures as per the CPCB/APPCB such as cladding to crushers, enclosure to belt 

conveyor, discharge chutes, dust silo and wind breaking wall are provided to prevent the 

fugitive emissions during operation except water sprinkling arrangement. 

Photos showing visit of committee to Mulalanka dumpsite  
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3.0  PUBLIC INTERACTION BY THE COMMITTEE ON 31.03.2021: 

 

To understand the public perception on dumping of muck in Mulalanka site and compensation 

paid for acquisition of land for dumping yard, the committee interacted with public at Government 

High school, BC colony near the Mulalanka dump site. Total number of the persons participated 

in the meeting are 94 and number of persons expressed their grievances are 20. The representation 

submitted by the persons who’s grievances don’t related to Mulalanka dump site are directed to 

be forwarded to the appropriate authorities for attending to their grievances (Attached Annexure 

VII-A, VII-B & VII-C). Mr Sravan Kumar Advocate submitted representation on behalf of Dr. 

Pentapati Pullarao / land losers.   

The grievances expressed in the public hearing are broadly classified as follows:- 

  

• Air pollution due to vehicular movement and dumping activity. 

• Stagnation of storm water and backflow due to realignment of Kadiamma vaagu. 

• Non-payment of the full/part compensation in respect of the land acquired for locating dump 

yard at Mulalanka.  
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• Not providing full package as per the Right to Fair Compensation and Transparency in Land 

Acquisition, Rehabilitation and Resettlement Act 2013 (Here in after referred to as 2013 

Act). 

• Dumping of muck at Mulalanka dumpsite without obtaining prior approval from the 

competent authority.  

• Objection on using of Ac. 30.74 cents of land out of Ac.203.74 cents of acquired land as a 

dumping yard for muck, by the residents of Chandranna colony (One of the R&R colony of 

Paidipaka village). 

Photos showing public interaction with Committee 
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4.0 FINDINGS OF THE COMMITTEE ON THE TASK ASSIGNED BY   

             THE HON’BLE NGT 

 

a) Compile information about the extent of generation and disposal of muck at the 

designated dumping sites and safety measures being adopted for the stability of the 

dumping sites. 

 

As per the detailed project report, there are no designated dumping sites. The PPA selected the 

dumping yards with in the project area as per the convenience, the map showing locations of 12 
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dumping yards is enclosed at (Annexure – VIII). As identified dump yards are not sufficient to 

accommodate the excavated project waste, the PPA made requisition to the State Government for 

additional land. The State Government acceded the request and acquired additional land 

admeasuring Ac. 203.74 cents and handed over the same. Dumping details furnished by the PPA 

are as follows:- 

Table No. 1 : Details of Muck Estimated, excavated and balance to Excavate 

 

 

 

S.N

o 

Location of 

Muck 

generated 

Quantity of Soil Excavation (Lakh 

Cu.M) 

Quantity of Rock Excavation 

(Lakh Cu.M) 

Estimated   Excavate

d  

Balance to 

be 

Excavate  

Estimated Excavate

d  

Balance 

to be 

excavate 

1. Spill 

Channel 

386.95 324.45 62.50 236.74 221.70 15.04 

2. Spill way 25.07 25.07 0.00 77.73 77.73 0.00 

3. Approach 

Channel 

70.88 38.46 32.42 -- -- -- 

4. Pilot 

Channel 

50.00 16.20 33.80 -- -- -- 

5. Power House 42.75 39.75 3.00 75.41 64.89 10.52 

 Grand Total 575.65 443.93 131.72 389.88 364.32 25.56 

 

Table No. 2: The details of the dump yards with quantity of muck disposed and their present 

status are as follows 

Sl. 

No 

Location of Dump  

Yards 

Description 

of material 

Quantity in 

Lakh  Cu.M 

Remarks 

1 Near E- Saddle Dam (D1) Soil 80.00 Filled Dump yard  

2 Near F- Saddle Dam (D2) Soil 40.00 Filled Dump Yard 

3 902 – Hill Back Side (D3) Rock 51.00 In Progress 

4 Polavaram (D4)  Soil 65.00 Filled Dump Yard 
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5 Near Amma Bagavan 

(D5) 

Soil 14.00 Filled Dump Yard 

6 Mulalanka Dump Yard 

(D6) 

Soil 180.00 In Progress 

7 Near Paidipaka  (D7) Soil 15.00 In Progress 

8 Ramaiah Peta (D8) Rock 45.00 Filled Dump Yard 

9 Old  L & T Site (D9) Rock 49.00 Filled Dump Yard 

10 Spillway Batching Plant 

(D10) 

Rock 10.00 Filled Dump Yard 

11 Power House Angulur 

(D11) 

Soil 42.00 Filled Dump Yard 

12 Power House Old TTY 

Office (D12) 

Rock 51.40 In Progress 

 

Out of 12 Dump yards, 8 dump yards are filled, 4 are in progress (2 soil & 2 Rock).   Out of 8 

filled dump yards, 5 dump yards are filled with Soil muck of quantity 241 Lakh Cu.M (D1, 

D2,D4,D5 &D11)  and 3 are filled with Rock muck of quantity 104 Lakh Cu.M (D8, D9 &D10). 

Out of 12 dumping yard, Mulalanka dump yard which is in progress is the largest dump yard, as 

per the information provided by the PPA, 180 Lakh Cu.M of soil muck has been dumped in the 

site.   

 

As on date of Committee visit to Mulalanka dump yard, no safety measures are adopted  for 

stability of the dump site. 

   

b. Assess the damage to the Environment and remedial action. 

 

 

As per the monitoring conducted by the CSIR-National Environmental Engineering 

Institute (CSIR-NEERI), the committee observed the following data with respect to Air, 

Water and Soil.  
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i. Ambient Air Quality (AAQ) monitoring 

As per the AAQ monitoring data provided by the CSIR-NEERI, the monitoring conducted 

inside the BC Colony. Monitored for 48 days, out of which PM10 and PM2.5 exceeded in 8 

days  and 13 days respectively, against the corresponding 24 hrs average limits as per the 

prescribed standards of National Ambient Air Quality Standards (NAAQS), 2009. 

However, it cannot be concluded that the exceeding of PM concentrations is only due to 

muck dump (Annexure – IX A). 

ii. Water monitoring 

 

The PPA is getting ground water quality monitoring through CSIR- NEERI. As per the 

latest reports pertaining to Jan’2021, the ground water quality at most of the sampling 

locations for various parameters was well within the permissible limit of Bureau of Indian 

Standards (BIS) (Annexure – IX B). 

 

iii. Soil monitoring 

 

The PPA vide Lr.No.CE/PIP/DCE-1/OT-6/AEE1/F-288, dated 22.03.2021 furnished the 

report (Annexure –II) of Central Soil and Material Research Station (CSMRS) and 

informed that the dump contains only native soil (mother earth) and not contaminated with 

any other material. Hence there is no chance of soil & water pollution in nearby areas. 

Similarly heavy metal analysis carried out by CSIR-NEERI shows that all heavy metals 

such as Arsenic, Boron, Cadmium, Chromium, Cobalt, Copper, Iron, Mercury, Manganese, 

Nickel, Lead and Zinc are below screening and response levels as per MoEF & CC 

guidance document for assessment & remediation of contaminated sites in India 

(Annexure – IX C). 
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iv. Damage to the environment 

 

• Based on the monitoring report of CSIR-NEERI, except dust pollution in some occasion 

no other environmental damages observed in surrounding areas of Mulalanka dump yard.  

• The project authority diverted/shifted the Kadiamma vaagu from its natural regime.  Now 

the Kadiamma vaagu is going along the boundary of the dump which cannot be bring back 

to its original location. However, there is a reasonable distance (156 m) between vaagu and 

BC colony to discharge/evacuate the flood water to river Godavari.   

 

c. Consider the question whether compensation for acquisition of land remains to be 

paid. 

 

Out of 12 dump yards, 8 are filled up and 4 are in progress. Eleven dump yards are within 

the originally acquired project area and one dump yard is in the additionally acquired land. 

Dr. Pentapati Pullarao is concerned with the land acquired in Mulalanka for locating 

additional dump yard. His principal grievance appears to be non-payment of compensation. 

The Revenue Divisional Officer under letter dated 30.03.2021 furnished details of land 

owned by Dr. Pentapati Pullarao and members of his family and also mentioned the reasons 

for not disbursing the compensation. For better appreciation we may extract the relevant 

portion of the letter RoC.No.235/2021/R&R, dated 30.03.2021(Annexure - X) of the 

Revenue Divisional Officer, Jangareddygudem furnished the information to the committee. 

Table No. 3: Details of Compensation pending and reason for non payment 

Sl. 

N

o. 

Name of the 

Awardee 

R.S. 

No. 

Exte

nt 

Awarded 

Amount in 

Rs 

Gratuitous 

amount @ 

Rs 4,40,000 

per acre to 

be paid 

Total 

Compensati

on to be 

paid in Rs 

Remarks 

1. Boragam 

Buchhamma 

W/o.Somayya 

346/1 0.56 8,57,690 2,46,400 11,04, 090 The two 

awardees are 

claiming that 

the total extent 

of Ac 1.12 cents 

belongs to each 

of them.  Title 

dispute.  

2 KotamPedayee 

rayamma W/o 

Raju 

346/1 0.56 8,57,690 2,46,400 11,04, 090 

3 Unknown 644/3 1.15 17,38,689 5,06,000 22,44,689 Award was 

passed in the 

name of Un 

Known to this 
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extent. One 

Smt Pentapati 

Radha Devi  is 

claiming that 

the land 

belongs to 

her.But she 

has not 

produced any 

documentary 

evidence to 

that affect. She 

has also filed 

W.P.No.1824/

2021 before 

the Hon’ble 

High Court.  
4 Arugollu 

Bullemma W/o 

Dalayya 

350/5 1.09 16,47,975 4,79,600 21,27,575 The awardee 

was died after 

passing the 

award. Title 

dispute within 

the family. 
5 Pentapati Pullarao 

S/o Gangaraju 

350/2D 

351/2D 

646/1 

648/5 

0.12 

0.38 

2.07 

1.93 

4.50 

68,03,566 19,80,000 87,83,566 The individual 

has not 

attended for 

Award enquiry 

as such the 

compensation 

could not be 

paid. He has 

filed 

W.P.No.45299

/2016 

requesting to 

issue direction 

for payment of 

compensation. 

A notice has 

been issued 

vide this 

Office Roc 

No.182/2016/

R&R 

Dt:03.11.2020

, to the 

Awardee to 

produce 

original 

Passbooks and 

other details so 

as to take up 

necessary 

changes in the 

Revenue 
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records for 

payment of 

compensation. 

But he has not 

produced any 

such 

documents so 

far, Again he 

has filed 

another W.P. 

which is yet to 

be numbered 

6 Pentapati 

Lalithadevi W/o 

Ganagaraju 

348/2 

352/1 

373/2 

646/2 

656/1 

2.80 

5.28 

1.90 

7.10 

1.82 

18.90 

2,88,22,322 83,16,000 3,71,38,322 The Awardee 

was died after 

passing the 

award. Family 

dispute is 

pending 

among the 

legal heirs.  

Smt 

Vaijayanthi 

Mala daughter 

of the 

deceased has 

filed  

O.S.No.27/20

16 before 

Additional 

Civil Judge 

Kovvur 

claiming that 

she is one of 

the legal heir. 

O.S.is 

pending. 

Family dispute 

over the title of 

the land. 
7 Siddanna 

Gangaraju S/o 

Gangachalam 

373/3 

644/3 

0.16 

0.17 

0.33 

4,98,928 1,45,200 6,44,128 Award was 

passed in the 

name of the 

individual but 

he has not 

produced any 

title proof. 

Dispute is also 

going on 

between the 

individual and 

one Smt 

Pentapati 

Radha Devi 

for the 
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land. Title 

dispute. 
8 Remalayam 

Temple 

374/2 0.95 14,36,308 4,18,000 18,54,308 The 

Endowment 

department 

has not 

furnished  

necessary 

documents for 

payment of 

compensation. 
 

9 Endowment 

land(Veereswara 

Swamy Temple 

649.5 3.60 54,54,039 15,84,000 70,38,039 

10 Sri Kadema 

Ammavari 

Temple 

658/1 1.00 15,11,904 4,40,000 19,51,904 

11 Batireddy 

Ananthalakshmi 

Supriya W/o 

Venkataramarao 

642/2 2.17 33,30,197 9,54,800 42,84,997 Family dispute 

is pending 

regarding the  

 title of the 

land. 
 

12 Batireddy 

Aiswarya W/o 

Venkataramarao 

Jayaram 

642/2 2.17 32,80,831 9,54,800 42,84,997 

                     Total 36.98 5,62,89,505 1,62,71,200 7,25,11,339  

 

The above referred letter sets out the reasons for not disbursing the compensation payable to     Dr. 

Pentapati Pullarao and members of his family. If the land owners are dissatisfied with the 

compensation, there are other avenues to ventilate their grievances. 

 

The other grievance exposed by Dr. Pentapati Pullarao is with regard to the effects of muck being 

deposited in the additional land acquired in the year 2016.  The grievance has been addressed in 

the earlier paras of the report.  

 

d. Get muck audit in respect of the project conducted. 

 

The details of the muck excavated, reused, dumped and to be excavated are detailed in 

earlier paras of the report. The PPA is maintaining daily progress report on handling and 

reutilization of muck (Annexure – XI A and XI B). 

The project authorities reported that so far, 157.92 Lakh Cu.M. of rock muck and 8.93 Lakh 

Cu.M. of Soil  has been reused in the construction of various components such as spillway, 
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spill channel, cofferdams, approach roads  etc. The project authorities proposed to reuse 

the rock material in construction of the Earth Cum Rock Fill Dam. 217.32 Lakh Cu.M of 

rock muck and 20.20 Lakh Cu.M of soil is proposed to be reused and balance quantities 

will remain in the dumps. As per the data provided by PPA (Table no. 1) 14.64 Lakh 

Cu.M of Rock muck and 546.52 Lakh  Cu.M of soil Muck will be remains in dump 

yard even after closure of project. 

 

e. To deal with any other associated issue. 

 

• With regard to disposal of household solid waste, Mr. A.N.V. Satish Babu, General 

Manager of M/s. Megha Engineering and Infrastructures Ltd., (MEIL) informs that the 

accommodation in the project area is provided to bachelors and at the bachelors quarters 

two separate bins are provided, one for wet waste and another for dry waste and these two 

bins are being collected by the Polavaram Gram Panchayat on daily basis. He produced the 

letter issued by the Gram panchayat, Polavaram (Annexure – XII). With regard to sewage, 

he states that the company has arrangement with private agency for lifting the excess 

sewage from septic tanks. 

• The Kadiamma vaagu has a catchment of 9.71 sq. Miles. Vide information furnished by 

the Superintendent Engineer, Irrigation Department, Dowleswaram (Annexure – XIII) 

and at present there is no flow in the vaagu. The runoff water during rainy season is 

discharged into river Godavari through a sluice system, which will also prevent backflow 

of Godavari flood waters. During floods in river Godavari, the sluice on the Kadiamma 

vaagu gets closed.  

• As enquired from the revenue officials in the last four years i.e., after the establishment of 

this dump site, there has been no occasion of inundation of neighbouring paddy fields or 

the BC colony. However, considering the report of irrigation department stating that the 
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discharge through the sluice is inadequate during floods, the irrigation department may be 

directed to take action for proper discharge of the flows received through the vaagu. 

 

5.0 RECOMMENDATIONS OF THE COMMITTEE: 

 

1) As per the environmental clearance vide No.J-12011/74/2005-IA.I dated 25.10.2005, in case 

of change in the scope of the project, the project would require fresh appraisal. In the instant 

case additional land of Ac 203.74 cents has been acquired for disposal of muck. Whether 

addition of land to the project area constitutes change in the scope of the project needs judicial 

interpretation. Therefore, committee is not expressing any opinion on this issue.  

2) To ensure adequate sprinkling of water on unpaved road and mud dump yard to prevent dust 

emissions. 

3) Suitable retaining wall with required specifications to be constructed at the  toe of Mulalanka 

dump site along the realigned Kadiamma vaagu. 

4) The stability analysis shall be conducted as per the methods of soil mechanics considering the 

type of soil muck in the dump yard, accordingly suitable slope of soil dump may be designed 

to prevent the failure of surface /sliding of soil muck.  

5) Horizontal and vertical storm water drains to be made to regulate the flow of dump catchment 

to Kadiamma vaagu.  

6) Suitable horticultural/forest species to be identified and planted at the surface of the dump. 

7) Three rows of strip cropping of suitable grasses to be raised at the edge of the terraces of the 

dump. 

8) Suitable grass species should be raised on the slopes of dump. 

9) Adequate watering facilities to be ensured for growing vegetation. 

10)  To provide settling ponds based on the rainfall pattern around the dump yard. 
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11)  The northern side of the dump is covered with hilly terrain. During the rainy season, surface 

runoff of the catchment area of the terrain flows through the dump, so it is suggested to estimate 

the runoff from the watershed/hilly region and provide proper drainage (Hume pipes) system 

to drain water wherever necessary. 

12)  The stone crushers shall not allow to operate until installation of required pollution control 

measures and obtaining Consent to Operate under the Water Act 1974 and Air Act 1981 from 

APPCB.   

 

 

 

 
Prof. Sri Harsha Kota 

Dept. of Civil Engineering, IIT 

Delhi,New Delhi 

 Prof. T. Shashidhar 

Dept. of Civil Engg. 

Indian Institute of Technology 

Hyderabad,  

Kandi, Sangareddy. 

 

 

 

 

 

  

  

Dr. S. Manivannan,  

Principal Scientist, 

ICAR-IISWC Research Centre, 

Udhagamandalam, Tamil Nadu. 

 

Smt. H. D. Varalaxmi 

Sc. E/Regional Director, 

CPCB, RD, Chennai. 

Dr. Suresh Babu Pasupuleti, 

Scientist “C”, IRO, MoEF&CC, 

Vijayawada. 
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Item No. 01  Court No. 1  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 857/2018 

(With report dated 08.01.2021) 

Dr. Pentapati Pulla Rao   Applicant 

Versus 

Union of India & Ors.       Respondent(s) 

Date of hearing:     23.02.2021  

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON  
    HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

Applicant: Mr. Sravan Kumar, Advocate 

Respondent:  Mr. Mahfooz A. Nazki, Advocate for State of Andhra Pradesh 
Mr. Raj Kumar, Advocate for CPCB  
Mr. TVS Raghavendra Sreyas, Advocate for APPCB 
Mr. Kumar Rajesh Singh, Advocate for MoEF&CC 
Mr. A.K. Prasad, Advocate for PPA

ORDER 

1.1

1. Grievance in this application is against illegal dumping of muck by 

the Pollavaram Project Authority on the land of the applicant and need 

for remedial action against adverse impact of Coferdam on upstream 

areas.  

2.  The matter was considered earlier.  Vide order dated 01.11.2018, 

a four member Joint Committee was constituted, comprising the Central 

Pollution Control Board (CPCB), the Andhra State Pollution Control 

Board (SPCB) the PCCF and the District Collector, West Godavari.  The 

Committee gave its report which was directed to be acted upon vide order 

dated 19.2.2019 and a status report was directed to be filed.  Status 
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report dated 3.5.2019 was considered vide order dated 10.5.2019 and 

further directions were issued.  Thereafter on 27.9.2019 report dated 

30.7.2019 was considered and the matter was deferred to 7.11.2019 for 

further compliance report. 

3. Accordingly, report dated 08.01.2021 has been filed on behalf of 

the joint Committee on 23.02.2021 as follows:- 

“Details of the project:  

The Environmental Clearance (EC) to the proposed project has 
been accorded vide Lr.No.J-12011/74/2005-IA.1, Dt. 25.10.2005 
and subsequently, revised in the year 2009 vide MoEF&CC LiNo.J-
12011/74/2005-1A.1, Dt.09.03.2009. Consent for Establishment 
(CFE) was accorded by the A.P. Pollution Control Board vide Order 
No. 529/APPCBNSP/ELR/Polavaram/2005, Dated 18.10.2005. 
The total land requirement for the project is 46,060 hectares 
comprising of 3279 Ha of Forest Land. Forestry Clearance (FC) for 
the diversion of 3731.07 Ha. (3473 Ha. notified Forest Area plus 
258.07 Ha. deemed Forest Land) has been obtained from the 
MoEF&CC vide letter No.8-123/2005-FC, Dt.28.07.2010. Further, 
requisite permission / NOC has been obtained from the Standing 
Committee of National Board for Wildlife (3267 Ha FC Land) vide 
Lr.No.F.N0.6-3/2002 WL-1(pt), Dt.06.07.2006. The State of 
Andhra Pradesh had acquired an additional land of 203 
Acres in Moolalanka of Polavaram Village vide Notification 
2016 as per the provisions of the Right to Fair 
Compensation and Transparency in land acquisition and 
Re-habitation & Resettlement Act. 2013 and handed over to 
the project proponent for the purpose of dumping of muck 
and is being in use.” 

In addition, a land area of 83.45 acres is acquired 
for Polavaram Irrigation Project vide Proceedings 
dt.18.02.2018 issued by Collector & District Magistrate, 
West Godavari. The Committee is of the opinion that since 
the land is used presently for agriculture purpose by the 
farmers, the Project Authority should avoid utilizing the 
land for dumping or for any non-agriculture purpose. 
Presently, paddy cultivation is going on in the above said 
land adjacent to the existing dumping site. PIP informed 
that decision is not yet taken on returning the unutilized 
land if any, i.e., 83.45 Acs which was earlier proposed for 
dumping. 

The Committee also held discussions with Forest Officers 
and it appears that the Papikonda National Park is located at 
around 8 Km. from the Moolalanka dumping site. It is also learnt 
that Eco-Sensitive Zone around the Papikonda National Park yet 
to be notified. 
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The project is intended to provide irrigation facilities to 2.91 
Lakh hectares in Visakhapatnam and East Godavari Districts 
under Left Main Canal and West Godavari and Krishna Districts 
under Right Main Canal. Further, it also comprises of generation 
of Hydel Power of 960 MW and 80 TMC diversion of Godavari 
water to River Krishna for stabilizing the existing command under 
Prakasam Barrage and to provide drinking water facilities to 540 
enroute villages together water supply to Visakhapatnam City 
and to industries enroute. 

About, 5 TMC ft. and 1.5 TMC ft. of water respectively be 
lifted from the pond of Polavaram Project by the States of Odisha 
and Chattisgarh. Reportedly total 1,93,350 persons are likely to 
be affected by this project, out of that 1,75,275 in Andhra 
Pradesh and 6,319 persons from Odisha and 11,766 persons 
from Chattisgarh. The project activity commenced in the year 
2005- 2006. As per the information of project Authority, total 
expenditure incurred is Rs.17,026.79 Crores and cost of the 
project as per 2017 -18 price level is Rs. 55,656.87 Crores (as per 
CWC).” 

“In compliance to above orders, status report on 
observations of Four Member Committee on 22.01.2020 is 
enclosed as Annexure - 1 and Status report on Task Force 
direction dated 03.11.2019 is enclosed as Annexure-11 for kind 
information. 

The Board issued a Show Cause Notice dt.15.12.2020 
to the Chief Engineer, Polavaram Irrigation Project for non-
compliance of directions issued by the Board (Annexure ill).

The Board subsequently reviewed the status of the 
directions issued to the project authorities in the External 
Advisory Committee (Task Force) meeting held on 21-12-2020. 
A copy of the directions issued vide order dt. 08-01-2021 to 
the Polavaram Irrigation Project is enclosed for kind 
information (Annexure - IV). 

Field Observations: 

The Polavaram Irrigation Project (PIP) officials informed that 
the project construction work started during 2005-06 and present 
progress of Polavaram Head Works is 66.93%, Left Main Canal is 
68.34%, Right Main Canal is 91.69%. The overall progress so far 
made in the project is 71.88%. As per the construction schedule, 
concrete in Spillway including construction of bridge, concrete in spill 
channel and construction of Coffer dams should have been completed 
by May, 2019. But all these works are lagging behind. The main 
Earth Cum Rock Fill Dam (ECRF) was scheduled to be completed by 
the end of 2021. Meanwhile the entire work was terminated and pre-
closed. Fresh tenders were invited by the State Government vide NIT 
No.01/2019-20, Dt.17.08.2019. A new agency/contractor was 
identified and entrusted the work vide agreement No.01/2019-20 dt. 
08-11-2019. Presently, the project works are under progress.” 
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4. The report also annexes the status report.  The said Annexure-I 

and Annexure-II giving the status of compliance as on 31.08.2019 and 

03.11.2019 respectively will be treated as part of this order as appendix -

I and II.  

5. We quote below the extract compliance observed as on 18.11.2020 

with reference to the directions as follows:- 

“ S.No Direction Compliance observed by APPCB 
as on 18.1.2020 

1 The PIP authority shall submit action 
taken report on proper disposal of muck 
every 15 days as recommended by the 
Joint committee 

Complied. 

2 The dumpsites shall be strengthened 
with proper heights and slopes along 
with vegetative cover immediately with 
Technical experts. 

Partially complied. 

Slopes of existing muck dumps 
opposite of B.C. Colony were taken 
up and completed in March, 2020. 

But during recent heavy floods in 
October, 2020, some portion of 
sloping works got disturbed and 
need to be taken up gain. 

800 bamboo tree saplings have 
been planted over the slopes for 
stabilisation in September, 2020. 
Further dumping of muck has 
not taken place at dumping yard 
near B.0 Colony. 

During the last working season 
in 2019-20, the excavated earth 
has been utilised for formation of 
internal ring bund, as a part of 
working arrangement by the 
agency. 

Vegetation on the slopes is not yet 
started. 
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3 The Project Authority may re-look at 
the utilization of 87 Acres acquired 
adjacent to the existing dumping site 
(Moolalanka dump site) 

Partially complied. 

Presently, paddy cultivation is going 
on in the 87 acres of land adjacent 
to the existing dumping site. 

PIP informed that decision is not 
yet taken on returning the 
unutilized land if any, out of the 
87 Acs which is earlier proposed 
for dumping.   

4 The Project Authority shall submit 
report every month on progress 
achieved and quantity of reutilization 
of muck. The feasibility of using the 
land already demarcated near the 0 
point shall be furnished. 

Partially complied. 

Not submitting specific reutilisation 
muck on regular basis. 

During the last working season 
in 2019-20, the excavated earth 
has been utilised for formation of 
internal ring bund, as a part of 
working arrangement by the 
agency. 

No Dumping is observed at zero 
point. As informed by PIP that 
207 Lakh Cu.M. of rock muck 
will be required for the 
construction of i) balance 
cofferdams, H) ECRF dam in 
gap-II, Hi) upstream left side 
guide bund of Approach 
Channel and iv) for the river 
protection works. The total rock 
muck will be utilized in the 
above works. 

5 As committed by the Project 
Authority, dumping of mucks shall 
not be done near the B.C.Colony area 
and Reserve forest area and Eco 
sensitive Zones. 

Complied. 

Further dumping of muck has not 
taken place at dumping yard near 
B.0 Colony. 

6 The PIP shall engage MoEF recognized/ 
Reputed environmental agencies for 
conducting Ambient Air Quality 
Monitoring, Water quality monitoring 
etc., regularly and submit Environment 
compliance reports to MoEF/APPCB. 

Partially complied. 

NEERI has conducted Ambient Air 
Quality Monitoring in February 
and March 2020 only. But reports 
are yet to be submitted. Presently 
NEERI has been conducting field 
tests form 16.11.2020. 

(Interim report for the month of 
February,2020)   

7 The recommendations of IIT Delhi 
regarding permanent protective 
measures on the sliding of 
embankments shall be duly followed 
and progress shall be reported. 

N o t  c o m p l i e d .  

Not yet finalized the 
recommendations of IIT delhi. 
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8 Adequate dust suppression measures 
like providing water spraying shall be 
carried out till good vegetative cover 
is attained. Similarly, water spraying 
shall be arranged regularly for 
wetting the approach roads/village 
roads etc at project areas and nearby 
villages, for control of dust emissions 
due to vehicular movement and shall 
maintain records and submit reports. 
The frequency of wetting of roads 
shall be increased depending on the 
weather conditions, so as to avoid 
fugitive dust emission during 
vehicular movement 

Partially complied. 

About 5 tankers are engaged for 
wetting of roads/ village roads. 
Frequency needs to be increased. 

9 The PIP shall submit action plan for 
Solid Waste Management for the 
entire project area covering labour 
colonies, canteens & other offices 
etc., 

Not complied. 

No proper action plan. no solid 
waste processing facilities. 

10 The PIP shall submit action plan for 
treatment of domestic waste water 
generated from labour colonies, 
canteens & other offices etc., 

Not complied. 

No specific proposal is received so 
far. 

11 The PIP shall impart following measures 
to 9 No. of stone crushers existing in the 
project premises: 

a) Wetting of premises of stone 
crushers, roads to avoid dust 
emissions due to vehicular 
movement. 

b) Provide cladding to primary 
crushers, secondary crushers, 
screens, dust tank etc., 

c) Wind breaking walls around 
crushers to control dust 
emissions. 

Partially complied. 

Except wetting, no concrete 
measures like cladding, wind 
breaking walls etc. are provided. 

Not complied. 

Not complied. 

12 The PIP shall install Ambient Air Quality 
Monitoring stations at BC colony, 
Chandranna colony, Labour colony and  
project office and shall submit reports to 
Regional Office, Eluru and MoEF 
regularly. 

Partially complied. 

NEERI has conducted Ambient 
Air Quality Monitoring in 
February and March 2020 only. 
But reports are yet to be 
submitted. Presently NEERI has 
been conductingfield tests form  16.11.2020.

(Interim report for the month of 
February,2020) 

13 Drilling operations should be carried 
out Using the machines equipped with 
dust extraction system only. 

Complied. 

14 The stone crushers shall be provided 
with air pollution control systems as 
per central pollution control board 
(CPCB) guidelines and shall operate 
only with valid consent of APPCB. 

Not complied. 

About 9 crushers are existing but 
Without cladding and dust 
containment measures and 
also without having CFO of the 
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Board. 

15 Avenue plantation and green belt shall 
be developed in project area and 
surroundings as per the conditions 
stipulated. 

Not complied. 

16 Internal Monitoring team (Environment 
Cell) shall be constituted to monitor 
issues 

pertaining toenvironment and 
pollution and for ensuring 
implementation of the conditions 
specified by the MoEF&CC and 
A.P.Pollution Control Board. 

Not complied. 

No exclusive Environmental 
monitoring cell is formed. 

WHEREAS vide reference 7th cited, this office was 
instructed to issue show cause notice to Polavaram Irrigation 
Project for non-compliance of the Board directions.

In view of the above, you are directed to show cause as 
why action should not be initiated against your industry under 
section 33(A) of Water (Prevention and Control of Pollution) 
Amendment Act, 1988 and under section 31(A) of Air 
(Prevention and Control of Pollution) Amendment Act, 1987 for 
non compliance of Board directions.” 

6. Further, extract from direction dated 08.01.2021 is as follows:- 

“The Board hereby issues following directions under Sec.33 (A) of 
Water (Prevention and Control of Pollution) Amendment Act, 1988 
and under Sec.31 (A) of Air (Prevention & Control of Pollution) 
Amendment Act, 1987: 

1. The stone crushers shall be provided with air pollution control 
systems as per Central Pollution Control Board (CPCB) 
guidelines and shall operate only with valid consent of 
APPCB. 

2. The PIP shall impart following measures to 9 no. of stone 
crushers existing in the project premises immediately:

a. Wetting of premises of stone crushers, roads to avoid 
dust emissions due to vehicular movement. 

b. Shall Provide cladding to primary crushers, secondary 
crushers, screens, dust tank etc., 

c. Shall provide Wind breaking walls around crushers to 
control dust emissions 

3.  The PIP authority shall submit action taken report on proper 
disposal of muck every /5 days as recommended by the Joint 
Committee. 
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4.  The disturbed portion of the sloping works at the BC colony 
shall be strengthened with proper heights and slopes along 
with vegetative cover. 

5.  The project authority to relook at the utilization of 87 acres 
acquired adjacent to the existing dumping site. (Moolkalanka 
dump site). 

6.  As committed by the Project authority, dumping of mucks shall 
not be done near BC colony area and Reserve forest area and 
Eco Sensitive Zones. 

7.  The recommendations of lIT Delhi regarding permanent 
protective measures on the sliding of embankments shall be 
duly followed and progress shall be reported. 

8.  The PIP during the earth work excavation shall take Adequate 
dust suppression measures like providing water spraying 
shall be carried out till good vegetative cover is attained. 
Similarly, water spraying shall be arranged regularly for 
wetting the approach roads/ village roads etc at project areas 
and nearby villages, for control of dust emissions due to 
vehicular movement and shall maintain records and submit 
reports. The frequency of wetting of roads shall be increased 
depending on the weather conditions, so as to avoid fugitive 
dust emission during vehicular movement. 

9. The PIP shall install Ambient Air Quality Monitoring stations at 
B. C colony, Chandranna Colony, Labour colony and Project 
Office and shall submit reports to Regional Office, Eluru and 
MoEF regularly. 

10.  Drilling operations should be carried out using the machines 
equipped with dust extraction systems only. 

11.  Avenue plantation and green belt shall be developed in project 
area and surroundings as per the conditions stipulated. 

12.  Internal monitoring team (Environment Cell) shall be 
constituted to monitor issues pertaining to environment and 
pollution and for ensuring implementation of the conditions 
specified by the MoEF and A.P. Pollution Control Board.”

7. We may now refer to the action taken report filed on behalf of the 

State of Andhra Pradesh which mentions the visit of the joint Committee 

to the project on 22.01.2020 and action taken report of the Department 

of Water Resources, Government of Andhra Pradesh.  There is further 

reference to the report of the CSIR/NEERI on the subject of ambient air 

quality and water quality. Particular reference has been made during the 

hearing to the issue of restoration of the roads after development of the 

cracks, which issue remains unattended.  The relevant extract from the 

report is as follows:- 
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SI. Recommendations 

of the Committee 

during Polavaram 

site visit on 11-12-

2018 

Observations/Remarks of 

the Committee on 22-01-

2020 

Further Action taken by 

Water Resources Department 

as on 02.01.2021 

8 The Committee has 

verified the 

restoration of roads 

after development of 

cracks as reported 

in the project 

approach road 

during the last 

monsoon season. 

The report obtained 

from Central Design 

Organization,

Vijayawada, AP is

annexed as 

Annexure —D

It is reported by the Project 

Authority that the problem of 

sliding of Right side bank of 

spill channel was studied by 

Prof Ayothiraman of IIT, Delhi 

and the report furnished by him 

for providing 35m depth of 

stone columns was Discussed 

in the 11th DDRP meeting. The 

Agency expressed its inability to 

construct Stone columns to a 

depth of 35m as Recommended 

by IIT, Delhi and proposed 

alternative structures to 

Earthen Embankment. Various 

alternatives were discussed by 

the members of the panel and it 

was decided that the agency

shall submit the alternative

ground improvement technique 

or any suitable option in 

consultation with, IIT Delhi and 

CSMRS Prof Ramana 1.I.T,

Delhi and Mrs. R.Chitra, 

CSMRS, Delhi have been

addressed to furnish suitable

option for arresting slipping of 

banks and they are planned to 

inspect the site after dewatering 

of Spill channel. The dewatering 

of spill channel was started 

from 16.12.2019 by installing 

28 pumps of total capacity 

about4000 HP and will be 

completed by Dt. 14.02.2020. 

Necessary protective measures 

will be taken up as per their 

suggestions. 

Prof Ramana 1.I.T, Delhi and Dr. 

R.Chitra, Scientist "E", CSMRS, 

Delhi were addressed to inspect 

the site and to furnish suitable 

option for arresting slipping of 

banks. Dr. R.Chitra, Scientist "E", 

CSMRS, Delhi has inspected the 

site on 18th and 19th of 

Febraury,2020. 

As suggested in the DDRP 

meeting, the final report on 

Stability assessment of right bank 

along with  recommended ground 

improvement measures as carried 

out by IIT, Delhi was submitted to 

CWC, New Delhi for According 

approval  by the Chief 

Engineer, PIP vide Lr.No.1733, 

dated 19.12.2020 (Annexure-5). 

Based on the recommendations of 

the CWC, New Delhi, necessary 

design and drawings will be 

submitted for according approval.  

Based on the approved drawings, 

necessary protective 

measures/works will be taken up.  

The progress will be updated from 

time to time.

8. We have heard learned Counsel for the parties.  Main contention 

on behalf of the applicant is that while the EC was granted in 2005 and 
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revised in 2009 but the project was expanded in the year 2016 when 

further land was acquired, without taking additional precautions to 

utilize the adverse impact of additional activities.  There is adverse 

impact of coffer dams on upstream areas and huge dumping of mucks 

has taken place without proper environmental management plan.  

9. We find that the issue needs to be addressed by preparing an 

appropriate action plan by a Committee with relevant Experts and 

headed by a former Judge. Accordingly, we constitute a six Member 

Committee to be headed by Justice B. Seshasayana Reddy, former Judge 

of the High Court of Andhra Pradesh and with nominees of the 

MoEF&CC, Central Pollution Control Board, Central Soil and Water 

Conservation Research Institute, Dehradun, IIT, Hyderabad and IIT, 

Delhi 

10. The Committee will visit the site at least once and conduct public 

hearing, if necessary. Except for such visit, it will be free to conduct 

proceedings online.  The Committee will be at liberty to take the 

assistance of any other Experts/Organization.   

11. The Committee will  

a) compile information about the extent of generation and 
disposal of muck at the designated dumping sites and 
safety measures being adopted for the stability of the 
dumping sites. 

b) assess the damage to the Environment and remedial 
action.  

c) consider the question whether compensation for 
acquisition of land remains to be paid. 

d) get muck audit in respect of the project conducted.   
e) to deal with any other associated issue.  

12. The Committee may commence its functioning as far as possible 

within two weeks. The nodal agency will be the CPCB and the State PCB 
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for coordination and compliance.  The State PCB and the District 

Magistrate concerned will provide logistic support.  The State PCB will 

bear the requisite expenses for functioning of the Committee, in the first 

instance.  Honorarium of the Chairman of the Committee and non-

official members may be determined by the Chairman, State PCB in 

consultation with the Chairman of the Committee. The Andhra State PCB 

will also pay a sum of Rs. 1 Lakh to the applicant to meet the litigation 

cost.   

13.  The Committee may give its report as far as possible within three 

months to the Tribunal by e-mail at judicial-ngt@gov.in preferably in the 

form of searchable PDF/ OCR Support PDF and not in the form of Image 

PDF. 

List for further consideration on 09.08.2021.  

A copy of this order be forwarded to the Members of the Expert 

Committee, the CPCB and the State PCB by e-mail for compliance.  

Adarsh Kumar Goel, CP 

S.K. Singh, JM 

Dr. Nagin Nanda, EM 

February 23, 2021 
Original Application No. 857/2018 
SN 
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Annexure-I 

Action taken Report on Observations of the 4 Member Joint Committee on 31-08-2019  

SI. 
No.

Recommendations 
of the Committee 
during Polavaram 
site visit on  
11.12.2018 

Remarks/Observation of the 
4 Member Joint Committee 
on 24.07.2019 

Remarks/Observation of the 4 Member Joint  
Committee on 22.01.2020 

Present Status 

1 Observed disposal 
of muck Without 
proper height, 
leveling and 
gradient 

The projectauthority failed to 
Submit anyaction taken 
report every15 days as 
suggested by the four 
member joint committee 
during 25.04.2019. However, 
it is reported that the 
excavation work has been 
stopped due to monsoon. 

It is reported that contract of main dam package work was 
terminated and pre-closed during August, 2019. Fresh tenders 
were called for and balance works were awarded to the new 
agency vide agreement No.01/2019 20, 

dt.08.11.2019. 

The PIP has informed that they will ensure. 

 Work to maintain proper slopes of existing 
muck dumps will be started immediately and will 
be completed within one month. 

 After resumption of works by the new contractor, 
muck will be disposed maintaining the proper 
slopes as suggested by the Committee. 

Slopes of existing muck dumps opposite of B.C. Colony were taken 

up and completed in March, 2020. 

But during recent heavy floods in October, 

2020, some portionof sloping works got disturbed and need to be 

taken up gain. 

800 bamboo tree saplings have been planted over the slopes for 

stabilisation in September, 2020. 

Photo graphs are enclosed. 

Further, dumping of muck hasnot taken place at dumping yard 

near B.0 Colony. During the last working season in 2019-20, the 

excavated earth has been utilised for formation of internal ring 

bund, as a part of working arrangement by the agency. 
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2 No vegetation / 
greenbelt 

Have been  made 
on the Dumps to 
stabilize and to 
prevent air 
pollution 

The Committee inspected BC 
Colony area. No major 
plantation activity noticed 
for a length of 1200 mts. 
Stretch along kademma 
drain. It was informed by 
Project Authority that they 
have planted about 400 
Plants during the period. 
Photographs of plantation 
enclosed. However, in the 
meeting the Project Authority 
informed that the 
Comprehensive plantation 
programme at a cost of 
Rs.2.74 Cr. is in pipeline 
which is to be taken up after 
receipt of orders of the 
government. 

The Government of Andhra Pradesh issued 
GO. RT No. 35, dated 21.01.2020 giving 
administrative sanction for Rs. 306.5 Lakhs for "Rising of 
plantation and 3-year maintenance at Mulalanka dump yard. 
Tendering process is yet to be started by the PIP. After 
completion of tendering process and award of work, 
plantation will be started. GO Copy Annexed (Annexure-A). 

The government has also sanctioned an amount of Rs. 
84.45 Lakhs for carrying out "Ambient Air Quality 
Monitoring and water quality tests etc.". The work order in 
this regard addressed to CSIR, NEERI, Hyderabad 
dt.20.01.2020 is attached as (Annexure — B)

The Superintending Engineer has issued 
Work order for raisingof plantationin  Mulalanka dump yard to the 
divisional forest officer, Eluru videWork Order 
No.SE/PIPHW/OT1/AEE1/EIA Vol.12/01/ 
2020-21 dt 10.09.2020. Copy of the work order is enclosed (Annexure 
- C) 

800 bamboo tree saplings have been planted over the slopes for 
stabilisation in September, 2020 

3 The Project 
Authority may re-
look at the 
utilization of 87 
Acres acquired 
adjacent to the 
existing dumping 
site (Moolalanka 
dump site) 

The committee observed 
that no dumping activity is 
happening in the 87 Acres 
of additional area of 
Moolalanka lands. The 
Committee opines that the 
Project Authority shall put 
up a proposal to the 
Government for the 
withdrawal of acquired land 
since, as per the revised 
plan there is no such 
requirement. The Project 
Authority is yet to initiate 
follow up action in this 
regard. 

During the earlier inspections, the project authorities were 
repeatedly informing the Committees that the land in 
question is in the final state of award, and same was 
informed in their ATRs. During the review meeting on 
22.01.2020, the Revenue Divisional Officer, 
Jamgareddugidem, West Godavari District has informed to 
the Committee that the 87 acres in question was acquired by 
GoAP vide order dt.18.02.2018 

However, the land area mentioned in the award order was 
85.35 acres. The Committee is of the opinion that since the 
land is used presently for agriculture by the farmers the Project 
Authority should avoid utilizing the land for ' dumping or for 
any non-agriculture purpose. 

Presently, paddy cultivation is going on in the 87 acres of land adjacent 
to the existing dumping site. 
PIP informed that decision is not yet taken on returning the unutilized 
land, if any, out of the 87 Acs which is earlier proposed for dumping. 

Photographs are enclosed. 
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4 The Project 
Authority shall 
immediately 
prepare an Action 
plan regarding 
feasibility of 
utilizing the 
excavated 
material within 
the Project area 
and the feasibility 
of using the land 
already 
demarcated near 
the "0" point 

The progress and quantity 
of reutilization of muck as 
suggested in the previous 
meeting is not submitted by 
the Project Authority 

During the review, the PIP has informed that 
 The balance works were entrusted to the New Agency 

on dt.08.11.2019. The new agency has started 
Spillway concrete works and dewatering of Spill 
channel initially and soon will start other works. 

 A total quantity of 130 Lakh Cum of Rock muck 
dumps are available at site on right side and further 
about 17.2 Lakh Cum of useful rock muck will come 
from excavation 902 Hill and about 60 lakhCum will 
come from excavation' at power house foundations 
making the total rock muck available to the tuna of 
about 207.2 lakh cum. 

 So far 41.49 Lakh cum of rock muck has been utilized 
in partially executed Upstream and Downstream 
Cofferdams. Further 207 lakh cum of rock muck will 
be required for the construction of balance 
cofferdams, ECRF dam in gap-II, upstream left side 
guide bund of Approach Channel and for the river 
protection works. The total rock muck will be utilized 
in the above works from February, 2020 to 
December,2021. The Government land demarked near 
the zero point cannot be utilized for dumping as the 
excavated muck has to be transported through 
Polavaram village. The land will be utilized for the 
future needs of the project appropriately 

Not submitting specific reutilisation muck on regular basis. 
During the last working season in 2019-20, the excavated earth has 
been utilised for formation of internal ring bund, as a part of working 
arrangement by the agency. 
No Dumping is observed at zero point. 
As informed by PIP that 207 Lakh Cu.m. of rock muck will be 
required for the construction of i) balance cofferdams, ii) ECRF dam 
in gap-II, iii) upstream left side guide bund of Approach Channel and 
iv) for the river protection works. The total rock muck will be utilized 
in the above works. 
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5 Project Authority 
made the
Commitment and 
assured  before the 
Committee that 
Henceforth ie., 11-
12-2018  onwards 
dumping of mucks 
will not be done 
near the BC colony 
area. 

The project Authority shall 
continue to abide by their 
commitment. 

The Project Authority shall continue to abide by their 
commitment 

Complied. 
Further dumping of muck has not taken place at dumping yard near 
B.0 Colony. 
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6 The project 
authority shall 
regularly carry 
out air quality 
monitoring in line 
with National 
Ambient Air 
Quality 
Monitoring 
Programme and 
submit reports to 
MOEF & 
CC/APPCB. 

No comprehensive AAQM 
has Implemented by the 
project authority. However 
M/s. NEERI, Hyderabad was 
engaged for May 2019 and 
M/s Envi Tech Pvt Ltd for 
June 2019 for monitoring 
AAQM at 5 places including 
BC colony.  Photographs and 
analysis reports Enclosed 
(Copy enclosed as Annexure 
—C). The committee 
Examined the reports 
submitted And found that 
PMio and PM2.5 exceeded at 
four places out of five places 
monitored in May 2019. To 
get conclusive evidence, a 
comprehensive AAQM is 
required. 

The Ambient Air Quality Management (AAQM) has been 
conducted in five places in May, June and July of 2019 and on 
18.01.2020. The study reports of May, June & July have 
already been 
Submitted and the latest reports are also submitted to APPCB 
and Polavaram Project Authority on dt.21.01.2020. 

The GoAP have accorded administrative sanction vide 
G.O.RT.No.35, dt.21.01.2020 for rs.406.21 Lakhs for the 
Estimate for carrying out the Air Quality Monitoring water 
quality tests by M/s. NEERI Hyderabad for rs.84.45 lakhs plus 
GST and plantation includingproviding Tree guards, watering 
and maintenance for 3 years at Mulalanka dump yard for 
Rs.306.50 lakhs. 

The work order was placed on M/s. NEERI, Hyderabad vide 
work order No.SE/PIPHMOTVAEEVEIANo1.11/01/2019- 20, 
Dt.20.01.2020 for carrying out the AAQM and water quality 
studies for one year Hence, the Reports prepared by NEERI, 
Hyderabad, by Collecting data of Air environment, Noise 
nvironment, Ground water and surface water environment and 
soil environment on line with National Ambient Air Quality 
Monitoring Programme will be submitted to APPCB & MoEF 
regularly as suggested by the Committee 

The NEERI has submitted interim report in the month December, 
2020. Based on the primary data collected during the study period, 
following conclusions are drawn by the NEERI in the report: 

 The ambient air quality at all locations in the study area are 
found to be within National Ambient Air Quality Standards 
(NAAQS) w.r.to gaeous pollutants (SO2) NO2, O3, CO, NH3 and 
C6H6). The higher values of particulate matter (PM10 and PM2.5  
in termsof maximum concentrations in the study area may be due 
to the vehicular movement and  unpaved roads. 

 In the villages and residential colonies  surrounding the 
Polavaram project, it is observed that the daytime noise levels 
vary between 50.2-52.9 dB(A), 50.1-54.5 dB(A) & 51.6-53.8 dB(A) 
and night time noise levels vary between 43.1-45.0  dB(A), 42.8-
44.8 dB(A) & 40.8-44.0 dB(A) during February, March and 
November 2020, respectively. The noise levels are compared with 
CPCB limits for residential areas. The noise levels are observed 
to be within the CPCB standards for residential areas. 

 The observed Leq values of day time noise levels during 
February, March and November 2020 respectively are varying 
between 64.2-70.2 dB(A), 62.6-66.6 dB(A) and 59.4-68.6 
dB(A). The night time noise levels are within the range of 52.2-
67.9 dB(A), 53.6-60.9 dB(A) and 50.7-60.7 dB(A), respectively, 
during February, March and November 2020 near the 
construction activities of Polavaram project. It is observed that 
daytime and night time noise levels are exceeding the CPCB 
limits for commercial zone at most of the sites. These higher 
noise levels are attributed to operation of DG sets, Excavators, 
Cranes, Crushers, movement of Trucks, vehicles, and concrete 
mixers etc. in connection with ongoing construction activities 
of Polavaram. 
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 The observed Leq values of day time noise levels during 
February, March and November 2020 respectively are varying 
between 64.2-70.2 dB(A), 62.6-66.6 dB(A) and 59.4-68.6 
dB(A). The night time noise levels are within the range of 
52.2-67.9 dB(A), 53.6-60.9 dB(A) and 50.7-60.7 dB(A), 
respectively, during February, March and November 2020 
near the construction activities of Polavaram project. It is 
observed that daytime and night time noise levels are 
exceeding the CPCB limits for commercial zone at most of the 
sites. These higher noise levels are attributed to operation of 
DG sets, Excavators, Cranes, Crushers, movement of Trucks, 
vehicles, and concrete mixers etc. in connection with ongoing 
construction activities of Polavaram. 

 The groundwater quality at most of the sampling locations for 
various parameters was well within the permissible limit of 
BIS except for TDS, calcium hardness, nitrate. 

 Iron and Manganese concentrations at some locations in 
groundwater were observed to be more than permissible limit 
of the BIS which may be attributed to the dominant Rocks 

 The river water quality showed values within the range. 
Phytoplankton and zooplankton showed significant diversity 
in the study area 

 Soil texture in the study area varies from loamy sand, sandy 
clay loam, clay and sand, whereas, loamy sand and sandy clay 
loam are the prominent textural class 

Future Work: 
 The sampling work for all the components are per the schedule 

will be carried out. 
 Analysis of the samples for various environmental components 

will be continued 
A copy of the NEERI, December, 2020 report is enclosed for kind 
information (Annexure D)
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7 Strengthening of 
dump sites with 
proper heights 
and slopes along 
with vegetative 
cover may be 
planned 
immediately in 
consultation with 
technical experts 

Progress as suggested in 
Point No.2 may be compiled 

Progress as suggested in Point No.2 may be complied. Slopes of existing muck dumps opposite of B.C. Colony were taken 
up and completed in March, 2020. 

But during recent heavy floods in October, 2020, some portion of 
sloping works got disturbed and need to be taken up gain 

800 bamboo tree saplings have been planted over the slopes for 
stabilisation in September, 2020. 
Photo graphs are enclosed. 
Further dumping of muck has not taken place at dumping yard 
near B.0 Colony. During the last working season in 2019-20, the 
excavated earth has been utilised for formation of internal ring 
bund, as a part of working arrangement by the agency. 
The Superintending Engineer has issued work order for raising of 
plantation in Mulalanka dump yard to the divisional forest 
officer, Eluru vide Work Order  
No.SE/PIPHW/OT1/AEE1/EIA Vol.12/ 01/ 2020-21 dt 10.09.2020 
(Annexure C). 
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8 The Committee 
has verified the 
restoration of 
roads after 
development of 
cracks as 
reported in the 
project approach 
road during the 
last monsoon 
season.  The 
report obtained 
from Cental 
Design 
Organization, 
Vijaywada, A.P

As informed, report from IIT 
Delhi is still awaited on the 
permanent protective 
measures on the sliding of 
embankments.  Opinion of 
experts may be followed. 

It is reported by the project authority that the problem of 
sliding of right sided bank of spill channel was studied by Prof. 
Ayothiramam of IIT, Delhi and the report furnished by him for 
providing 35 m depth of stone columns was discussed in the 
11th DDRP meeting.  The agency expressed its inability to 
construct stone columns to a depth of 35m as recommended 
by IT, Delhi and proposed alternative structures to Earthen 
Emabankment Various alternatives were discussed by the 
members of the panel and it was decided that the agency shall 
submit the alternative ground improvement technique or any 
suitable option in consultation with III Delhi and CSMRS. Prof 
Ramana IIT„ Delhi and Mrs. R.Chitra, CSMRS, Delhi have been 
addressed to furnish suitable option for arresting slipping of 
banks and they are planned to inspect the site After dewatering 
of Spill channel. The dewatering of spill channel was started 
from 
16.12.2019 by installing 28 pumps of total capacity about 
4000 HP and will be completed. By dt.14.02.2020. Necessary 
protective measures will be taken up as per their 
suggestions 

Recommendations are not yet finalized. 
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9 Adequate dust 
suppression 
Measures like 
providing Water 
spraying may be  
arranged till good 
vegetative Cover 
attained. 
Similarly, 
Water spraying 
may be Arranged 
for wetting the 
Approach 
roads/village 
Roads etc. at the 
project areas and 
nearby villages 

It is reported that being the 
monsoon season, the wetting 
of roads/ village roads are 
temporarily suspended. 
About 5 tankers are engaged 
as emergency measure in 
this regard. 

During inspection the committee has observed 
the spraying of water on approach road to suppress the dust. 
The PIP further informed that after resumption of earth work 
the number of tankers engaged will be increased according 
to the requirement as suggested by the committee 

About 5 tankers are engaged for wetting of roads/ village roads 
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Annexure - II 

ACTION TAKEN REPORT ON THE TF DIRECTIONS DT. 03.11.2019 ISSUED BY APPCB IN O.A.No.857 OF 2018 IN THE HON'BLE NATIONAL GREEN TRIBUNAL 

SI. 
No.

Direction Compliance submitted by Polavaram Irrigation Project Compliance observed by APPCB 

1 The PIP authority shall submit action taken 
report on proper disposal of  muck

every 15  
days as recommended by the Joint committee 

PIP authorities have been submitting Action taken reports on 
proper disposal of muck every 15days as recommended by 
the Joint Committee. 

Complied. 
The Project Authorities have submitted the ATR on disposal of 
muck every fifteen days up to November, 2020. 

2. Thedumpsites shall be strengthened with 
proper heights and slopes along with vegetative 
cover immediately with Technical experts. 

i. As per the suggestion of the Forest Authorities, 
StyloHameta Grass seeds were sprinkled over the slopes for 
growing vegetative cover for stabilization of slopes opposite of 
BC colony. 

ii. As promised to the committee, the works to maintain 
proper slopes of existing muck dumps were taken up and 
completed up to opposite of B.C. Colony. 

iii. As per the suggestion made and with the help of Forest 
authorities, 800 bamboo tree saplings have been planted over 
the slopes for stabilisation in September, 2020. 

Partially complied. 
Slopes of existing muck dumps opposite of B.C. Colony 
were taken up and completed in March, 2020. 

But during recent heavy floods in October,2020, some portion of 
sloping works got disturbed and need to be taken up gain. 

800 bamboo tree saplings have been planted over the 
slopes for stabilisation in September, 2020. 
Photo graphs are enclosed. 

Further dumping of muck has not taken place at dumping yard near 
B.C. Colony.  

During the last working season in 2019-20, the excavated earth has 
been utilized for formation of internal ring bund, as a part of 
working arrangement by the agency.  
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3. The Project Authority may re-look at the 
utilization of 87 Acres acquired adjacent to the 
existing dumping site 
(Moolalanka dump site) 

Presently, the land is under the possession of Land owners 
only and they have been cultivating the lands. 
As reported earlier, after finalization of balance drawings of 
Pilot channel and Spill channel right side slope, exact 
quantities can be finalized and a decision can be taken on 
returning the unutilized land if any, out of the 85.35Acs 
proposed land for dumping. 

Partially complied. 

Presently, paddy cultivation is going on in the 87 acres of land 
adjacent to the existing dumping site. 

PIP informed that decision is not yet taken on returning the 
unutilized land if any, out of the 87 Acs which is earlier 
proposed for dumping. 

Photographs are enclosed. 

4. The Project Authority shall submit report every 
month on progress achieved and 
quantity of reutilization of muck. The 
feasibility of using the land already 
demarcated near the 0 point shall be 
furnished. 

Through Action Taken reports, every month/fort night, 
progress achieved and quantity of reutilisation muck are 
being submitted regularly. 

During the last working season in 2019-20 , the excavated 
earth has been utilised for formation of internal ring bund, 
as a part of working arrangement by the agency. 

As reported earlier, the Government land demarked near 
the 0 point will be utilised for the future needs of the project 
appropriately. 

Partially complied. 

Not submitting specific reutilisation muck on regular 
baiss. 

During the last  working season in 2019-20, the 
excavated earth has been utilised for formation of 
internal ring bund, as a part of working arrangement by 
the agency. 

No Dumping is observed at zero point. 

As informed by PIP that 207 Lakh Cu.M. of rock muck  
will be required for the construction of i) balance cofferdams, ii) 
ECRF dam in gap-II, iii) upstream left side guide bund of 
Approach Channel and iv) for the river protection works. The total 
rock muck will be utilized in the above works. 

5. As committed by the Project Authority, 
dumping of mucks shall not be done near the 
B.C.Colony area and Reserve forest area and 
Eco sensitive Zones. 

As committed and as submitted earlier, dumping of muck 
near B.C.Colony has been stopped completely. 

Complied. 

Further  dumping of  muck has not  taken place at  
dumping yard near B.0 Colony 
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6. The PIP shall engage MoEF 
recognized/Reputed environmental agencies for 
conducting Ambient Air Quality 
Monitoring, Water quality monitoring etc., 
regularly and submit Environment compliance 
reports to MoEF/APPCB. 

Work order was issued to NEERI, Hyderabad which is a 
central government agency, on 21.01.2020 for conducting 
"Ambient Air Quality Monitoring and Water quality tests etc." 
regularly for one year, for Rs.84.45 lakhs. 

NEERI, Hyderabad has been conducting the tests regularly 
and Environment compliance reports will be submitted to 
MoEF/APPCB soon. 

A copy of the NEERI, December, 2020 report is enclosed for kind 
information (Annexure - D).

7. The recommendations of IIT Delhi regarding 
permanent protective measures on the sliding 
of embankments shall be duly followed and 
progress shall be reported. 

The recommendations are not yet finalized but, as 
suggested the recommendations will be followed 

Not complied. 

Not yet finalized the recommendations of IIT delhi. 

8. Adequate dust suppression measures like 
providing water spraying shall be carried 
out till good vegetative cover is attained. 
Similarly, water spraying shall be arranged 
regularly for wetting the approach 
roads/village roads etc at project areas and 
nearby villages, for control of dust emissions 
due to vehicular movement and shall maintain 
records and submit reports. The frequency of 
wetting of roads shall be increased depending 
on the weather conditions, so as to avoid 
fugitive dust emission during vehicular 
movement. 

Presently earth wok excavation has not yet started due to 
stagnation of water in the spill channel. After dewatering, 
the earth work excavation will be resumed. The details will 
be informed. 

As per the present conditions, five water tankers have been 
engaged for spraying water on the approach roads to 
suppress the dust. As and when required more no of tankers 
will be used for suppression of dust in the project 
area/nearby villages. 

About 5 tankers are engaged for wetting of roads/village 
roads. 

Frequency needs to be increased. 

9. The PIP shall submitaction plan for Solid 
Waste Managementfor theentire project area 
covering labour colonies,canteens & other 
offices etc., 

Two bins i.e. one for disposal of dry solid waste and another 
for disposal of wet solid waste were provided at Labour 
colonies, canteens, offices etc., Both the solid wastes have 
been handed over to the local authorities for recycling.  

Not complied. 

No proper action plan. No solid waste processing 
facilit ies.  
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10. The PIP shallsubmit action plan for 
treatment of domestic waste water generated 
from labour colonies, canteens & other offices 
etc., 

It is planned to treat Domestic waste water at colonies by 
decentralized waste water treatment plant i.e., by passing 
through 1. Settler, 2. Anaerobic baffled reactor and 3. 
Planted gravel filter bed.  

Not complied.  
No specific proposal is received so far.  

11. The PIP shall impart following measures to 9 
No. of stone crushers existing in the project 
premises: 

a) Wetting of premisesof stone crushers,
 roads to avoid dust emissions due to 
vehicular movement. 

b) Provide cladding  to primary crushers, 
secondary crushers, screens, dust tank etc., 

c) Wind breaking walls around crushers to 
control dust emissions. 

a) Wetting is being done daily at the premises of stone 
crushers and on the approach roads using sprinkler type 
water tankers.  

b) To be provided 

c) To be provided 

Partially complied.  

Except wetting, no concrete measures like cladding, wind 
breaking walls etc. are provided. The Board issued a Show 
Cause Notice dt. 15.12.2020 to the Chief Engineer, 
Polavaram Irrigation Project for non-compliance of 
directions issued by the Board Annexure - Ill). 

   Not complied. 

Not complied. 

12. The PIP shall install Ambient Air Quality 
Monitoring stations at BC colony, 
Chandranna colony, Labour colony and 
project office and shall submit reports to 
Regional Office, Eluru and MoEF regularly. 

NEERI, Hyderabad has been conducting the Ambient Air 
Quality tests by installing the equipment at i) BC colony, 
ii) project site near Check post, iii) CWC office premises 
iv) Irrigation quarters and v) Purushothapatnam village. 
Due to COVID-19 and prevailing lockdown conditions 
and also as per the Government orders, the field work 
was not carried out in the months of April, May, 2020. 
Due to heavy rains in this area the tests have not been 
done during September and October 2020.Now NEERI, 
Hyderabad began conducting field tests from 16u1

November,2020 and the reports will be submitted soon. 

A copy of the NEERI, December, 2020 report is enclosed for 
kind information (Annexure D).

13. Drilling operations should be carried out using 
the machines equipped with dust extraction 
system only. 

Complied with the suggestions made. Drilling operations 
have been done using the machinery equipped with dust 
extractions systems as directed by the committee. 

Complied. 
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14. The stone crushers shall be provided with air 
pollution control systems as per central 
pollution control board (CPCB) guidelines and 
shall operate only with valid consent of APPCB. 

Stone crushers are being operated as per the guidelines of 
central pollution control board with valid consent of APPCB 
by taking precautionary measures of wetting the approach 
roads and premises frequently by the water tankers. 

Not complied. 

About 9 crushers are existing but without cladding and dust 
containment measures and also without having CFO of the Board. 

The Board issued a Show Cause Notice dt.15.12.2020 to the Chief 
Engineer, Polavaram Irrigation Project for non-compliance of 
directions issued by the Board (Annexure - III).

15. Avenue plantation and green belt shall be 
developed in project area and surroundings as 
per the conditions stipulated. 

The Government of Andhra Pradesh have accorded 
administrative sanction vide G.O.RT.No.35 dt.21.01.2020 
(Annexure No.2) for Rs 306.5 Lakhs for "Raising of 
plantation and 3-year maintenance at Mulalanka dump 
yard". The Chief Engineer, PIPHW has accorded Technical 
sanction to the estimate vide proceedings no. CE/PIP1-
1W/DCE/OT-1/AEE-2/126SE Dated 21.01.2020. The 
Superintending Engineer, PIPHW Circle, Dowlaiswaram has 
addressed the Principal Chief conservator of Forests 
(HoFF), Andhra Pradesh, to issue necessary orders to the 
concerned Divisional Forest Officer (DFO) to take up the 
plantation at Mulalanka dump yard, Polavaram. 

Not complied. 

16. Internal Monitoring team (Environment 
Cell) shall be constituted to monitor issues 
pertaining to environment and pollution and 
for ensuring implementationof the conditions 
specified by the MoEF and A.P. Pollution 
Control Board. 

A multi disciplinary committee with Superintending Engineer 
as the Convenor and Officials from State Forest department, 
Principal Scientist, Horticultural research station, 
Ambajipeta; Principal Scientist, Horticultural research 
station ,Kovur, Head of Department of Zoology, Nannayya 
university, Rajahmundry and Engineers of polavaram 
Irrigation project as members, is looking after 
implementation of the environmental issues along with other 
things .The committee has been submitting the reports on 
Environment and& Forest to MoEF regularly. 

Not complied. 

No exclusive Environmental monitoring cell is formed. 
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Roc.No.220lR&Rl2O2t

From:
Smt Y.V.Prasanna Lakshmi M.A',B'Ed',
Revenue Divisional Olficer,
Jangareddigudem.

Sir,

Sub:- NGT - PIP - R&R -West Godavari District- Jangareddigudem Division -

Visit of Committee headed by Hon, ble Justice B.Seshasayana Reddy,

former judge, A'P, High Court in the matter of OA'NO' 857/2018 filed in

NGT by Sri'Pentapati Pullarao on Dt'3o'O3'2O21 and Dt'31'O3'2o21 -

Certain Questionnaire suggested by tJle committee - Irrformation called

for submitted in Questioner format - Reg'

Ret- 1.File No. 1226 l2O2l I APBCB' Dt' 18'03 '2021 of APBCB' Regional

O{Iice, Eluru'

****

I, invite kind attention to the reference cited wherein the District Collector'

West Godavari Disrict, Eluru while enclosing a copy of Questioner have requested to

fumish the information in t1:e prescribed format to the Environmental Engineer'

APPCB, Eluru duly marking a copy to the District Collector' West Godavari' Eluru' In

this matter I submit that as verified from the questioner point No'23 and 24 are related

to Jangareddigudem Division' In view of the above' I here un{er furnish the

information for the points 23 ald 24 in prescribed format for taking further action in

the matter.

Ern"{s l }r a6ova nue Divisional Olficer
Janagreddigudem

kind information '

Revenue Divisional Office,
Jangareddigudem, Dt: 22.03.2021.

To:
The Environmental Engineer, APPCB'
West Godavari,
Eluru.

rh"r-e ,r. ,ro oi"Ptaced Families

in Acquisition of Ac'2O3'74 Cts'
.opo"etl R"habilit"tion and

Restoration Plan for area (Ac'

2Og.74 Cts used for Muck

disposal).
FiE...-....-....-.....-....-...---av, cree. Cram, Black

Gram, Maize, Tamato, Brinjal'

Ladies Finger, Guava -and

Cashew CroPs were Grown

before Acquisiti ot of Ac'2O3 '74

Cts and Ac'83'45 Cts' Details of

Name of the Land Owners along

SurveY Numbers, extent and

ComPensation Paid is aPPended'

D"Irtl";f Lila A"q"isition with

Land Owners Names, SurveY

numbers, CroP Grown before

Acquisition and ComPensation

Paid.

Yours

Copy submitted to District Collector' Westh,k*-
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'.,t FORM 1X
ISee rule-26 read with qeption 23 & 30 ot the Act (30 of 2oi3l

Land Acouisltion Awar.l
Land Acqul!ftlon crae l{o:
'l .Namcnf th. Poj6ct

2,Numbarrnd data ofdedaretion undarwiich tha land is to be scqulrod

3 silatution .nd exlrnl of ihc l.nd in acrc., ihc number ot ticld plot! on th6 luNcy map,tho vi[ag. in which sttu6t6d with th. numb.r of mit6

4. D.scriplbn of thc t.nd, i.6., wh.th6r frlow, qjnivet6, homcat6ad, ctc. It clt{vetad, h()w qrttivat.d?

08/06120r6

Polavaram lftigalion projecl

Wesr codavai Cofl ector Roc.No.E-26869/2O154RAR ). Dt.2gt}4l2l1 5

Ac.204.64 Cts an Rs No.346/t 346/2, 346/3 6tc ot potavaram Vi age ot

Ac 204.64 Cls in Rs No.346/1, 346/2, 346/3 olc of potavaram Vitiage ot
Polavaram. M€ndat is classitied as Govt Ory Cuttivatod with paddy.

-------.-_z

ir.h. olt.6on! t.t r.n.d tn th. t.nd..d th. n.rur.olth.k
r.rp.c v. tnt. r.n!.
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s(al 5tc) 5{e) 6{b, 6(cl 9l.l e(b)

1
Bongm BuchhMda 346/L 0.56

s92716 131955 Nil 5512

11 ,2 15

5512
0

0.56

2 u6/L 0.56
331955 0 5512

0.56

l 346/2
592176 513679 Nit o 0 20975 10s3333

't

a

a
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Accolnt Nsmbar

tvfslonal Of Ilcet
rlangar eddigudem.

6t'\9r

(,'

i.
al

I

I
.t

5l.NO. R-S,No- Extent Name of claimants
Amount payabl€

to each
Name of lhe Bank . Branch IFSC Code

possesslon

u/i 38(1) &
40(1) ot Act

of 30/2013

17

1
346/t 0.56

TOTAI. 0.56

2
346/L 0.55

TOTAI- 0.56

3
346/2 0.70

TOTAL 0.70
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5
0125

992776

0125
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0.25

1.15

0.46

L,92

592716 Nil 0 0 713262 28m367 0

?'ra

0.81
592775 600136 2356 0 0 0 936 !230354
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st.No. R.5.No. Extent Name of clalmants NameoftheBank Branch IFSC Code

Date ofwhich
possesslon

u/s 38(1) &
4.0(1) ofAct
of 30/2013

t7

346/3 0.12s

fOTAT 0.125

5
34613 0.125

TOTAI- 0.125

6

34613

uLl3

660/2A
66L11

0.25

1.15

0.46

1.92

TOTAL 3.78

1
346/4A 0.81

TOTAT 0.81

8
346/48 1.11

TOTAL 111

a,
lr -r

t"

fl= -
Reurg@lff-stiiat Offtce' '

rlangorcddigudero.

?o;.
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o.22

t2 3stl28 0.23 592716 511259

o
206t5 51I269 10,43213

t3

3s0/1
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35n/A
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1.Oa

0.93

o.to
o,a7

0.57

1,18

592776 2780119 Nir
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0
350/1

592716 u6t26 307657

o

350/5

0.51

0.06 592716 337a32 422353
422353 3617a5 0f

0
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st.No. R.S.No. Extent Name of claimants
to each

Name of the Eank Branch lFsC Code
u/s 38(11 &
40(1) ofAcr
ol3o/20t

17

9
34615 o.23

TOTAL 0.23

10
346/S 0.23

TOTAL 0.23

11
346/5 o_22

rOTAL 0-22

12

346/6

35'L/25
0.46

0.23

TOTAL 0.69

13

350/r
3s0/2
3so/a

35U2E
3s1l3E

353/7

7.O4

0.93

0.50
o.47

0.57

1.18

TOTAL 4.69

14
3s0/3 1.09

TOTAI 1.09

15
3s0/4
3so/6

0.51

0.06

TOIAr- 0.57

l) ./

dffiial offtee'
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Name ol claimants

Reve itonal of flcct
Jangar eddigudem.
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Name of claimants

Tl

Reve vlstonal Of f teer
Jangar eddigudem.

ft'rutl,

I

st.No. Extent Nameofthe Eank Eranch IFSC Code

possesslon

u/s 38(1)&
4o(llotAct
o130l2OL3

77

24
351/3A o.97

o-97

25
347 4.57

4.51

26

34a/1A

348/lC
6s1/2^

1.44

0.90
0.91

TOTAL 3.25

27
34al18 1.52

TOTAL 1.52

28
34A/rc 1.11

1.11

29

34a/2

352/1

373/2
u6/2
6s6/1

2.80

5.28

1.90

7.10

7.42

ru.90

30
34A13 1.48

1.44

31 qLl
0.50

0.s0

-T -r
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sl.No. R.S.No. Extent Name of claimants
Amount payable

Nameotthe Bank Branch IFSC Code

Dat€ of whict

u/s 38(1) &
40(1)ofA.t
of30/2013

11

37
349 0.50

TOTAI. 0.50

38

352/2

6s0/2
o.27

0.29

IOIAL 0.56

39

3s2/3
353/2

3s3/6

o.67

1.12

1.88

TOTAL 3.67

40 3s3/1 0.36

0.36

47

3s312

3s3/3
1.00

1.00

TOTAL 2.00

42
3s314

1.03

IOTAL 1.03

43
3s3/5 0.98

TOTAL 0.98

-T
44

311/3 7.82

TO'TAL 1.42
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sl.No. R.5.No. Extent Name of cleimants
toeach

Name of the Bank Branch IFSC Cocle

O.te o, whicl
poss€silon

u/s 38(11 &
4q1)oract
o13012013

t7

45
37313 0.60

TOTAL 0.60

46
373/tA 1.11

TOTAL 1.17

47 313/15
0.82

TOIAL 0.82

48
37313 7.42

TOTAL 1_42

49
373/3 1.O0

TOTAL 1.00

50

313/3

644/3
0.16

o.77

TOTAL 0.33

51
37313 1.36

TOTAL 1.36

s2
373/3 0.35

TOTAL 0.3s

53 313/3 0.3s
TOTAI, 0.3s
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st.No. R.S.No. Extent Name oI claimants
Amount peyable

to each
Name ofthe Eank Branch tFsc code

Date of which
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u/s 38(1) &
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st.No. R.5.No. Extent Name of claimants Name of the Bank Bran.h IFSC Code
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Polavaram AQ Data February 2020 - BC Colony 
 

DATE 
PM10 PM2.5 
µg/m3 µg/m3 

03-04/02/2020 69 44 
04-05/02/2020 73 51 
05-06/02/2020 46 23 
06-07/02/2020 32 17 
07-08/02/2020 70 57 
09-10/02/2020 32 17 
10-11/02/2020 69 33 
11-12/02/2020 70 57 

Min. 32 17 
Max. 73 57 
Avg. 58 37 
SD. 18 17 

 

Polavaram AQ Data  March 2020 - BC Colony 

DATE 
PM10 PM2.5 
µg/m3 µg/m3 

03-04/03/2020 80 29 
04-05/03/2020 87 28 
05-06/03/2020 42 15 
06-07/03/2020 56 13 
08-09/03/2020 52 18 
09-10/03/2020 49 13 
10-11/03/2020 80 30 
11-12/03/2020 44 13 

Min. 42 13 
Max. 87 30 
Avg. 61 20 
SD. 18 8 
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Polavaram AQ Data November 2020 - BC Colony 

DATE 
PM10 PM2.5 
µg/m3 µg/m3 

16-17/11/2020 58 38 
17-18/11/2020 68 46 
18-19/11/2020 65 43 
19-20/11/2020 56 33 
20-21/11/2020 54 28 
21-22/11/2020 46 19 
22-23/11/2021 60 45 
23-24/11/2020 85 64 

Min. 46 19 
Max. 85 64 
Avg. 61 40 
SD. 12 14 

 

Polavaram AQ Data December  2020 - BC Colony 

DATE 
PM10 PM2.5 
µg/m3 µg/m3 

18-19/12/2020 111 78 
19-20/12/2020 80 72 
20-21/12/2020 78 53 
22-23/12/2020 48 32 
23-24/12/2020 98 78 
24-25/12/2020 49 35 
25-26/12/2020 101 77 
26-27/12/2020 98 76 

Min. 48 32 
Max. 111 78 
Avg. 83 63 
SD. 24 20 
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Polavaram AQ Data January 2021 - BC Colony 

DATE 
PM10 PM2.5 
µg/m3 µg/m3 

16-17/01/2021 54 44 
17-18/01/2021 75 69 
18-19/01/2021 82 44 
19-20/01/2021 79 51 
20-21/01/2021 86 69 
21-22/01/2021 73 69 
22-23/01/2021 110 50 
23-24/01/2021 86 66 

Min. 54 44 
Max. 110 69 
Avg. 81 58 
SD. 16 12 

 

Polavaram Air Quality Data February 2021 - BC Colony 

DATE 
PM10 PM2.5 
µg/m3 µg/m3 

11-12/02/2021 119 80 
12-13/02/2021 107 42 
13-14/02/2021 86 32 
14-15/02/2021 81 70 
15-16/02/2021 111 79 
16-17/02/2021 82 33 
17-18/02/2021 118 - 
18-19/02/2021 101 32 

Min. 81 32 
Max. 119 80 
Avg. 101 52 
SD. 16 23 
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